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Title: Regarding need for collecting information about the OBCs in the census separately.

SHRI SHARAD PAWAR (BARAMATI): The Census, 2000 is scheduled to begin from the 9" February, 2001

and will be completed on the 20th February, 2001. The Government of India has printed some forms and
is going to collect some information through Form A and Form B, as per the past practice.

MR. SPEAKER: The Government side may please take note of this. He is raising a serious issue.

SHRI SHARAD PAWAR (BARAMATI): As per the past practice, they are going to collect information about
the Scheduled Castes and the Scheduled Tribes and that is a correct decision. But the Government of
India has partly accepted the report of the Mandal Commission under Article 340 (1) of the Constitution.

It has agreed to provide certain reservations in services, in education and in certain other areas to
backward classes. Unless and until proper information about backward classes is collected in census
forms, | do not think any Government will be able to take a proper decision and will be able to protect the
interests of backward classes.

Recently, there is a judgement of the Andhra Pradesh High Court on this. The Andhra Pradesh High Court
has directed the Government to collect detailed information about backward classes in processing
census so that the backward classes will be able to get representation in various fields.

So, it is my earnest desire that the Government should change the forms so that along with Scheduled
Castes and Scheduled Tribes, they collect information about backward classes. | request the
Government to give proper justice to the backward classes.
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SHRI SOMNATH CHATTERJEE : Sir, | also associate with what Shri Sharad Pawar has said. Census
should be as comprehensive as possible. It is a data collection and it helps in formulating the policies. If
the data is not available, it would create complications. Therefore, we support it in principle. Information
should be as comprehensive as possible. There is no difficulty in collecting that information if the
Government takes a decision.

SHRI S. JAIPAL REDDY : As one who supported Mandal Commission Report, | am of the considered view
that it is high time, we as a House and as a nation, took a view on the need for organising the census of
the backward classes. There is an imperative need for this. Last time when it was done was in 1931. So,
for the last seventy years, they have no census in regard to backward classes. It is high time, at the turn
of the 20" century, we have this information.
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SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Sir, the next census will begin in 2001. The
last General Census took place in 1991.

MR. SPEAKER: Please understand, we are not debating the issue.

SHRI SUDIP BANDYOPADHYAY : The last caste-based census took place in 1931, that was 70 long years
back. So, we also associate with what has been mentioned by my predecessors. From gth February, 2001
in the census form a column for the OBC has to be inserted along with the traditional Scheduled Caste
and Scheduled Tribe column so that the upliftment of OBCs in every respect, socially, educationally and
economically, becomes distinctly visible.

PROF. UMMAREDDY VENKATESWARLU (TENALI): On behalf of the Telugu Desam Party, | associate
myself with the views expressed by Shri Sharad Pawar and other Party Leaders. There is a necessity to
have a comprehensive data on the backward classes also, since the data is not available for the past 70
years....(Interruptions) In Andhra Pradesh, recently the High Court has directed that to hold elections for
the local bodies, there is a need for having a data on BC population...(Interruptions) In light of this
judgement there is a need to have a comprehensive data on the backward classes also....(Interruptions) It
is better to have the item included in the census operation and it should also be included along with the
Scheduled Caste and the Scheduled Tribe column in the ensuing census operations which are going to
take place in 2001. Thank you.
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MR. SPEAKER: Is there any response from the Government?
...(Interruptions)
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SHRI P.H. PANDIYAN (TIRUNELVELI): Sir, we from the AIADMK Party firmly support this move to take the
census of the backward classes. Way back in fifties, Champakam Dariarajan Vs State of Tamil Nadua€]
(Interruptions)

MR. SPEAKER: Please do not go into the details.

SHRI P.H. PANDIYAN : This facilitated the first amendment of the Constitution to bring reservation for the
backward classes. The Dravidian Party, especially the Party led by late Dr. MGR and Dr. Puratchi Thalaivi,
has ensured 69 per cent reservation for the backward classes. We are proud of it. In the whole of India,
Tamil Nadu is the pioneer to protect the interests of the backward classes. So, we request the
Government to take the census of the backward classes also.

S1. Ygay wak b (dwrel) : sreaa weigd, 1931 H iU v | 1 S g3 o, 99 wHa dwmad Fenyst @ e
@r T U1l a€)( auT)

TEUE HEIGH: 89 Y | e W@ & (& 39 899 H ke 9da Yl g8 de = 2|
ITTH! ESH | ATHe B B AFR 77 2l

SLYEEY g fAE @ amg g Argar AR aE sER-IER A w2 ' 9 #1 ' ot urdl €, ' slewe 3 &l aler &1 g
atet 2 Rarl wiwiat § dwad w1 @ 7 a1 a8 Hea AR &1 v 2 S @ wiwEt § ag 79 g Tl 3|
I gps T £ fp A dea ARl €1 At wradt |/ SvEn e w1 ardt 21 st wRe gar ik wet At 3 e 2, arfea
gl war 2 wed ARt @1 ww ) gafen dea wHte &t e & qarae wiwt § dead @ @1 | =2 Rar s

%@ 21 Wit 1931 H U W # gan anla€)( =maun)

SHRI ADHI SANKAR (CUDDALORE): Sir, on behalf of DMK Party, | also associate myself with the issue
raised by Shri Sharad Pawar regarding census of OBCs.

st e 3ead [ 3remE HeEled, A Ao 21 vadirad. @ wiy &t i w1 O | g anfee)l gfera v e
di.d9t. & ary #79 gfHE e aned €, 3afery @ ald &1 alet e =Ryl

e HEISY : 39 3P |1 THIHTe Y dad ol
1 IHTTE 3Tead : dik 8, ¥ Hl I Wiy gEifite @vd #.a€|( saaun)

SHRI AMAR ROY PRADHAN (COOCHBEHAR): Sir, | think, in this connection, the Government would
consider enumeration of those two lakh Indian citizens also who are living in the Indian enclaves
surrounded by Bangladesh...(Interruptions)
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MR. SPEAKER: Nothing should go on record, except the reply of the Minister.
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